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LEGISLATIVE ASSEMBLY. 

Ttulsday, 12th September, 1939. 

The Assembly met in the Assembly Chamber at Eleven of the ~ 
Mr. Prt.'Hi.dent (The Honourable Sir Abdur Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

PROVISION OF UNIFORMS, ETC'., TO INDIAN SAILORS ON STEAM NAVIGA'nON 

CoIIPANlU. 

llili. *Mr. Lalclumd Navalrai: <a) Will the Honourable Member 
for Commerce be pleased to state whethet Government are aware of the 
discontent of 'the In'dian sailors working on ~  Peninsular and Oriental 
and Briti'lh India Steam Na.vigation Companies for not being provided with 
uniforIBY or for .not inCl'easing thei ... wages to enable ~ . . ~  neat 
dresses' 

(b) Has the attention of Government been drawn to a contribution in 
a Sindhi newlpaper 8uCG"'ar, dated 16th May, 1938, under the caption 
.. How are Indisll8 looked upon in t.hf! West "  , 

(c) 18 it a fact that these· Steam Navigation Companies do liot give 
uniforms or neat clothing to their Indian sailors and do provide their 
European sailors with the same' If so, Why this invidious distinction is 
made' 

(d) Is it a fact ~  their Indian sailors go out at ports in the Barne 
dirty linen. with which they wQI'k on tbe steamers and are therefore looked 
upon adversely and not allowed to enter hotels and restaurants , , 

(e) Do Government propose to advise these Steam Navigation Com-
panies and to take necessary steps to see that Indian sailors are provided 
with uniforlD8 or neat clothing and the atoreaaid distinction of dress is 
removed' If not, wby not , 

'l'be Honourable Diwau Babadur Sir A. Ra.manrami KuclaUar: <a) 
No. 
(b) Yes. 
( c) No. The crews whether Indian or European hav" to provide their 

own uniforms. 
(d) Government understand that Indian . ~  serving with theae 

~  usually go ashore in olean clothes. 
Ie; Does not arise. . 
Mr. LalahaDd ... vaIrat ~ Who· irupplies them with clean clothes T 
The Honourable DtwaD Balaadv 1ir,:A. BI.Dtanra.1ni·,Mudaliar : The 

aDswer I&ys that theorews. whetl1.er Indian or European, have to provide 
their OWD· uniforms. 

( 4& ) 
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1Ir. LalchaDd Banlrai: May I know whether at any time these 
people have not bt'en allowed to go into hotels on account of the fact that 
they wt're 'wearing unclean clothes , 

The Honourable Diwan Bahadur Sir A. Bamuwami Kudalial": I 
submit that question does not arise. 

1Ir. N ... Joshi: Mav I know whether the Government of India 
will f'nquire whether there -is discontent among Indian sailors, eNpeeially 
in Bombay, at the present time, where they are asking for increase in 
wages T 

The Honourable Diw.an Babadur Sir A. BaIll8lWalDi Kadaliar: I 
submit that question does not arise. 

:Mr. N ... Joshi: I submit it does arise. The last portion of thf' first 
part of the question refers to increase in wages' 

Mr. President (The Honourable Sir Abdur Rahim) : 'rhf' Chair does 
not think it arises. 

1Ir. I,a)chud Bavalni: With reference to part (d), the Honour-
able Member will find that there is a question about hote1a aad the crews 
Dot being allowed into those hotels because of their dirty linen t 

The llaDoarable Dlwu Bahadur Sir A. .......... "a.JIar: I 
haTe no information on the subject. 

PI...uf WO.lI'I:DBlUTlOlf OP TaB Pu:1OD OP TIIB PmrUB. 

118. *II.aIri .A.bd.1II' -.1heecI 0budb1ll7 : Will the BODourable the 
I.ader of the House pleaae It&te : 

Ca) whether the attention of Govemment has been drawn to the 
Punjab Premier's plan for Federation, published in the 
8f4tUfll4fa of the 31st July, 1939 ; 

Cb) whether the Government of India and Hia Majesty'8 GoveB-
ment propose to consider this plan before introducing Fede-
ration under the GO'Yernment of India Act, 1935 i 

(c) whether the Government of India have received an appeal from 
Mr. M. A. Jinnah, M.L.A., the substance of which was pub-
liahed in the Statesman of the 31st July, 1939, for droppiDl 
Federation· under the Government of India Aet, 1936 i 

(d) whether the Government of India are forcing many States to 
accept Federation against their will .. deecribed in the said 
appeal; and 

(e) whether Government propoee to consider the desirabilit)r of 
dropping Federation under the Government of India Aet, 
1935, and prepare a new Federal 8C!'heme on the liDe of the 
federal plan of the Premier of the Punjab in eGDsultation 
with representativel of the people ofimiia I 

'I'IMt ~ 8Jr KnJw. d-·s.tnDaIllDIa.: <a> Ya . 
. ,b> and (e). I would draw the BonOlirab1e Kember's atteDtiOli to 

the ~  of Hia Excelleney the Governor General to the OehtraJ Leih-
Jamp yesterday morning. 
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(c) Government have IiJleen Mr. Jinnah's statement referred to by 
the Honourable Member. 

(d) I would repeat for the Honourable Member's information the 
reply given by the Under Secretary of State for India to a question in 
the House of Commons on the 4th August, 1939, on the same subjeet. 
'Ihe Under Secretary ijtated that he could give the alisurance that pledgea 
given during the passage of the Government of India Bill that no pres-
sure would be brought to bear on any Indian Prince or Ruler to enter 
Federation had been and would be honoured and that no attempt would 
be made to prevent a free choice of action by the use of influence on the 
part of the Government of Indis. 

Maulvi Abdur 2asheed Chaudhary : With reference to the answer to 
part (b), may I know whether the Government of India are going to con-
aider the plan of Federation given by the Punjab Premier , 

The Honourable Sir .ahammad ZatralJ&h Kh&u : It is a hypotheti-
cal question. 

R_DVATIO. 011' CERTADI P0HT8 ABD DumuCTS JOB EUlIOPUlfB DJ 'lID 
INDIAN MEDICAL SUVICK. 

1m. ·1Ir. Laloband lI.valrai (OD behalf of Sardar Sut SiDgh) : 
Will the Secretary for Education, Health and Lands please state; 

(a) whether it is a fact that certain posts and districts have heeD 
reaerved for the European membe1'8 of the Indian Medical 
Service ; if so, since when ; 

(b) whether it is a fact that the Seeretary of State for India with 
the concurrence of his advise1'8 made certain rules governiJlr 
the cadre of Indian Medical Service &8 a whole and the aa.me 
rules were published on the 4th May, 1939 ; 

(c) if so, whether it is a fact that these rules make no provision for 
reservation of districts for "the European membera of the 
Indian Medical Service i 

(d) whether it is a fact that Provincial Governments have made 
representations agaiJl5t 1his reservation ; if 10, which are 
luch Governments ; and 

(e) whether the Government of India propose to abolish the racial 
discrimination embodied in the reservation of distrieta for 
the European membera of the Indian Medieal Service; if 
Dot, why Dot , 

Mr. G .•. Bo""BD : (a> Yes. Since 10th M'oay, 1928. 
(b) The Indian Medical Servioe (Civil) (Reaened Posta) Rul-. 

1889, were published by the Government of India on tile .th May, 1939. 
(e) Yes. 
(d) Representations have been received from the Governmentli of 

lladras, Bombay, Bihar, the Central Provinces, SiJld Uld AaIam. 
(e) Although the reservation of eertaw posts for European and 

Indian Officers, ~ , is Ilotspecifteally referred to m the Indid 
Medical Service (Civil) (Reserved Posts) Rules, the Secretary of State 

L248LAD AI 
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has deaided that the allocation of posts between European &ad Indian 
01llce1'8 decided on at the time of the reorganisation of the Indian Medieal 
Service in 1937 shan be maintained. 

111'. T.a1cba.nd Navall'l'i : May I mow what were the reuona for the 
creation of theae Rules , 

.... G. 8. 'BolDla'D : I am unable to disclose the contents of the Des-
patch from the Secretary of State. 

111'. J.alob8.Dd Navalrai : Will the Honourable Member see that, from 
the point of view of the Government of India, this distinction is removed 
by recommending to that effect to the Secretary of State t 

111'. G. 8. Boppan : The Government of India are unable to override 
the orders of the Secretary of State in this matter. 

111'. T.alchuld Na.nIrai : What I am aHlring is whether the Govern-
ment of India are prepared to refer this question to the Secretary of 
State for hig J·econsideration ! 

lIIr. G. 8. Bozman: The ,·epresentationB to which 1 have referred 
haft already been Hent to the Secretary of State, and he hu pUled orders 
thereon . 

. ·..aBPAlM 0' MONl:MENTAL SUA} AND BRflU)AlIAN NKAR "VILLA01-: 
RAVRRKHRDl IN THE CEN'1'It,(l. PitovtNCE8. 

t1l8. *I(r ... 8. A:IJey : Will the ~  for Educa'tion, Health 
aud Lands be pleased to state : 

, . 

(a) whether the Government of India are aware that a monumental 
aerai and Brindaban built in memory of Pelbwa Bajirao I 
on the banks of the Narmada at the village Raverkhedi in 
the Central Provinces and Berar, where the last remains of 
the great Maratha warrior and ~  were cremated, 
iii under the protection of the ArchlPOlogical Department ; 

(b) whether it t., a fact that the erOlion on the bank of the river is 
threatening the foundation of the north wall of the serai ; 

(0) if the answers $0 parts <a) and (b) above be in the aftlrmati\"e, 
whether Government propose to carry om the necessary 
~  immediately and take steps to preveDt ,any damage to 
these historical monumentl iA future ; and 

(d) ·if the answers 00 part.s (a) aDAl (b) above be in the neptive, 
whether Government propoae to·· make, all 8Ilquiry and call 
for: a report, .. on ~ ~  of the ~  ~ the 
nature of the repairs, and any other coilBtrU"etlOtll'eqU&ed to 
eeeal'8 the· safety of, and prevent cW1iuIp to the buildinp 
mIlA' to flood ,aad eraUn of the riTer' Narmada in. fatUl1e 
and start the works without delay on receiPt of the ,report 
of the enquiry , : 

~ . 'Cl..: 10m,!, : (a) Y 88, 

• (b) ~  han received a report that tile foundaUoDl .. 01 the 
IAIi1diDg we.,e dpaapd.by AoocJ.in . , ~ ~. .. i' .'\ 

,.. ·!tAMwir ""M qtltnloa laid os till t..Je, • ~ bIIq...,t; :} 
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(c) An estimate of the cost ()f the work necessary to prevent ci.am:aP 
Jau been prepared and the work will be undertaken as soon 88 possible. 

( d) Does not arise. 

8om:KB OF RBpL.lClUUilNl· OF lNDl.A.N BY SIN1lALESE LABoua IN CULON. 

lDe. -Mr. P .•. Jam. : Will the Secretary for Educatjon, Health and 
IJands be pleased to state : 

(a) what developments have taken place since March 1939 in con-
nection wit.h the proposal of the Ceylon Board of Ministers 
for the replacement of non-Sinhalese daily-paid labourers in 
Government employment by Sinhalese ; 

(b) how many Indians employed in Government service in Ceylon 
have aIrf'.ady been repatriated ; 

(c) what action the Ooyernment of India have taken in the matter 
and what further action, if any, they propose to take in the 
future; and 

( d) whether dle Government of India have any information as to 
whether there is any proposal before the Ceylon Board of 
Ministers to extend the present scheme of replaoement of 
Indian by Sinhalese labour to (i) estate labour; (ii) labour 
employed in Municipalities, public utility companies or 
private companies and firms , 

1Ir. Q. 8. BoIIDILD: (a)-(d). With your permiSllion, Sir: I shall 
reply to the wholf' question by means of a statement. 

Towards the end of March, 1939, information reaclaed the Govern-
ment of India that a scheme on the lines referred to by the Honourable 
Member was undt"r consideration by the Ceylon Government. After 
making certain enquiries the Government of India addressed the Ceylon 
Government on the lst April, 1939, asking for details of the scheme and 
for an opportunity to comment. On the 21st April, the Ceylon Govern-
ment replied that. no scheme had been formulated. The Government. 
of India then reiterated their request for an opportunity to eomment if 
any scheme materialised. On the 8th May, the Ceylon Government 
enuncillted certain principles upon which a scheme might be based and 
stated that, if their scheme involved no more than those principles, it 
would not, in their opinion, be necessary to consult t.he Government of 
India. If, however, any new features were introduced, they promised 
to do NO. On examination of this communication the Government of 
India found that without a precise scheme they were unable to determine 
whether the principles enunciated ~  not. involve practical results to 
which objection could be taken on racial grounds. They communicated 
this view to the Ceylon Government and made certain provisional com-
ments of detail. On the 5th June, the Government of India received 
from t.he Ceylon Government the details of their proposed scheme. 
After examination and the collection of certain information thropgh 
the Agent., the Government of India replied on the 21st June expressing 
strong objection to the scheme and suggesting that at least .it should be 
held in abeyance pending discussion at the time of the proposed trade 
negotiations between the two countries. On the 27th June, the Ceylon 
Government replied regretting their inability to cancel or postpone 
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meuuree which they considered neeeaeary. On the 3rd July, the Gov-
eriunent of India made a further request for postponement emphasising 
the virtual impossibility of entering upon trade negotiations with any 
hope of success in the atmosphere which would be created if the Ceylon 
Government immediately terminated the services of Indian employees. 
On the 7th July, the Ceylon Government repeated their inaQility to re-
couaider their scheme. On the 14th July, the Ceylon Government were 
wonned that the Government of India must withdraw ~  offer to 
enter into trade negotiatioDB, and on the 1st August, in view of the un-
certainty of employment for Indian unskilled labour in Ceylon, the Gov-
ernment of India prohibited the emigration ~  all such labour to Ceylon. 
Up to date a little over 600 Indians are reported to have been discharged, 
o! whom about 450 are said to have returned to India. The Govern-
ment of India have no information regarding any proposal by the 
Ceylon Government to extend the scheme beyond the field of daily paid 
~  in Government employ. 

111'. P. IL James : May I take it then that the positioD is that the Gov-
ernment of India are not UDwilling to discuss matters with the Ceylon 
Government should the initiative be taken by the Ceylon Government' 

111'. G. 8. Bopny : The Government of India would welcome any 
approach by the Ceylon Government which might lead to an amicable 
IOlution of the differences by negotiation. 

111'. P. II. James: I take it that until the Ceylon Government are 
in a position to make that approach, the present poaition is a complete 
imp888e between the two Governments , 

1Ir. G .•. BITRN' : So far as I am aware, there is nothing further 
Ulat the Government of India can do at this moment unle .. the approach 
eosea frOID the Government of Ceylon. 

Sir Oowuji JehaDgtr: May I know whether the Government of 
India informed the Government of Ceylon anything about the trade 
negotiations in this connection , 

111'. G. 8. BomD&D : I have stated in the reply that on the 14th July 
tbe Ceylon Government Wf're informf'd that the GOVl'rnment of India 
must withdraw their offer to enter into trade negotiations. 

Bir Oowuji JehaDgir : Does that statement stand today T 
111'. G. I. Bozman: Yes, Sir. 

INTRODUCTION OF WARDRA SC!TEME 0 .. EDV(,ATION IN BALUCIIISl'AN. 

tl60. *111'. B. A. Batbar B. Baak Batt: Will the Secretary for Edu-
(!at.ion, Health and Lands be pleased to state : 

(II) whether it is a fact that the Wardha Boheme of education bu 
beAn introduced in some or a11 primary aebools in 
Balu.chistan ; 

(b) whether there was any protest from the pllblic Blainst it. 
introduction; . 

----------------
t Alilwer to thi8 queltloD lalc1 011 tile table, t.. qinilttolleJ' bela. ableat. 
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(n) whether Government are aware that the Muslim League ~, 

after careful conaideration by a special Committee, coa. 
demned tlte Wardha Scheme as being injurious to the Muslim 
Community; and 

( d) whether GoveJ"Ilment propose to iasne orden that the W ilrdha 
Scheme should not be introduced in educational institutiou 
in Baluchistan and other centrally administered areas , 

111'. G. 8. BoIlll&D : (a) No. 
(b) A protest was made by the Muslim League on the basis of a mis-

leading report in !Wme newspapers. 
(c) Yes. 
(d) No. It is for the Local Administrations in the centrally 

administered areas to consider in the first instance what modifications, 
if any, are required in the present system of ellucation in those areas. 

THE IE-FENCE O}4' INJ)IA BILL. 

PH MENTATION OF THE REPoRT OF THE SELECT COlrllrl1'l'TJ!Z. 

fte KODOvabie Sir Muhammad Zafrullah J[ban (Law Member) : 
Air, I preHCnt the Report of the Select ,Committee on the Bill to pl"G,·ide 
for hpooial measures to ensure the public safety and interest and the 
defeu('e of British India and for the trial of certaiJl offences. 

~ , I may submit that it is the present intention of Govermnent 
to ~ .  with the Bill Oil Thursday, the 14th September, and a request 
will, therefore, be made to you, Sir, that you may be pleased to suspend 
the Btallding Order requiring that the report ~  he in the hands of 
Honourable Members for seven days before the Bill can be taken up for 
discubSion in the House. This was more or less implicit in the arrange-
lRent undt'r which this Bill was referred to a Select Committee. Of course, 
it necf'!'sarily follows that if any amendments are sought to be moved, of 
whieb llotice has been given, Government will not take objection to those 
amendment!:: on the score of want of sufficient notice. 

Mr. President (The Honourable Sir Abdur Rahim) : The Chair 
takes it, the Honourable Members willtakf> note of the fact that the Leader 
of the House has "Clked the Chair to suspend the Standing Order so that 
they may be ready, if the Chair decides, to dispense with the Standin.g 
Order to go on with the debate. 

'rUE INDIAN CARRIAGE BY AIR (AMENDME·NT) BILL. 

'!'he Honourable Sir Andrew Olow (Member for Railways and Com-
mturioations) : Sir, I move: 

" That the Bill to amcnd the Indian C'Al.n·iage by Air Act, 193', for a certain pur-
,.. be takeD bato oouidcatiOll." 

This it. a very small Bill and it seeks only tQ clarify the meaning of • 
single word. It relates to a convention which wall .dGf)'ed some yean 
ago at. Warsaw and is now embodied in the main, Act, w1;lieb I seek 1.0 
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[Sir "drew Clow.1. 
ameud. 'fhe· word 'Ageat ' u.i there 15 a tnul8!atioD of • French word, 
but the intention appea1'l to have been to eover· both agent. and aervanta. 
It was not realised at the time that the word. • .Ageu.t' W8I apt to have in 
IDDUI ·0ISCIt a ratber restricted leral meanm, and, conaequently, ~ did DOt 
utend to cover the servants of the carrier. I might mention that similar 
legislation has been adopted in the United Kingdom. 

111'. ~ (The Honourable Sir Abdur Rahim): The qUClltiOD 
i. : 

" That tile Bill to amend the lDdiaD Carriage b7 Air ~, 1tM, for a _rtala par· 
po. be taka bato cODuderatiOL" 

The motion W88 adopted. 
Clause 2 W88 added to the Bill. 
t'lall!l(' 1 was added to the Bill. 
Tbt, Title and the Preamble were added to the Bill. 
'!'he BoJlO1lJ'loble Sir .&.Ddrew Olow : Sir, I move : 

" 'l'bat the BiD be paII8d." 

111'. Praiclen' (TJle Honourable Sir Abdul' Rahim) : The que.tioD .: 
" ftat the Bill be pueed." 
The motion was adopted. 

THE INDIAN RUBBER CONTROL (AMENDMENT) BILL. 

The Honourable Diwa.n Babadur Sir A. Bamuwami .uclaUar 
(M.ember for Commerce and Labour) : Sir. I move : 

" That tbe Bill further to amead the lDdiaJa Rubber CoDtrol Aot, 1t3', u nponed 
b7 the Select Committee, be tUn iDto eouideratioD." 

This BilI implements the agreement that was arrived at at the recent 
Indian Rubber 0011tl"Oi Conference. The Bill has been carefully considered 
by the Select Committee and no amendments of any consequl'nce have 
been Nl1ggested. I might explain that one amendment which was Bug-
geb1e<1 and was incorporated in the report of the Select Committee hu 
&ince heen foupd to be invalid in view of certain constitutional difficul-
tiea and my Honourable and learned friend, the Secretary of the 
LE'gi!llatj,·£, Department, will move amendment. neeeaB8ry to restore the 
original provisioDa of the Bill. Sir, I move. 

ie : 
111'. President (The Honourable Sir Abdur Rahim) : The queatioa 

,. That the BID tuJ"thfl' to IWInd the Indian Bobber 00atr0I Aet, 19M, .. I'8JIOrW 
b7 the Select Committee, be taken iDto eoalicleratioL" 

Thl' motion w_ adopted. 
Clause 2 was added to the Bm. 



•• I'reIidem (The HODourable Sir AbdUl' Rahim).: The quemoa 
it: 

•• TW elaIIIe 3 .tucl part of tile BilL" 

Sir George SpeDCe (Secretary, Legislative Department) : Sir, I 
.. ove: 

•• That ill lub·claUle (g) of elauee 3 of the Bill, for the worell • the Central Goy· 
Il'IUD8Dt ma,., by notification in the omeial Gazette,' the wordl I the Committee ma,., by 
aoWication in the Gazette of IDdia,' be IUbetituted." 

As the Honourable the Commerce Member has intimated, further 
examination has shown that the Select Committee's proposal to transff'r 
10 thtl Central Government the function of declaring any other plant to 
be a I"llbber plant would be of doubtful constitutional validity. When 
the plm('ipaJ Act was passed in 1934, this function was 888igned to the 
Goyernor General in Council. The Adaptation Order substituted a 
relercn('f' to the Committee and it must be assumed that this substitution 
prQ(·p.eut'd on the hypothesis that the function was relatable to a subject. 
matter in the Provincial legislative list with the result that executive 

~  in respect thereof could not be assigned to the Central Gov· 
eJ7lJuent. There are no grounds for supposing this hypothesis to have 
been incorrect and it is, therefore, proposed by this amendment to leave 
the fUllctiul' witb the Committee. The substitution of a reference to the 
Gazette 01 lndia for a reference to the official Gazette is consequential. Sir, 
I )DOVt' . 

•. Prelident (The Honourable Sir Abdur Rahim) : The question 
if; : 

•• That iD sub·elaulN! (g) of elaulN! 3 of the Bill, for the words • the Central Go't'. 
Il'IUIIent may, by notification in the oftleial Gazette,' the wor41 • the Committee .ay, b)' 
aotifieation in the Gazette of India,' be lubltituted." 

III . 

is: 

'fbI' motion was adopted. 
111'. President (The Honourable Sir Abdur Rahim) : The questioJt 

•• That clanae 3, u amended, Iud part of the Bill." 

The motion was adopted. 
Clamip. 3, 88 amended, was added to the Bill. 
Clause!! 4 to 19 were added to the Bill. 
111'. President (The Honourable Sir Abdur Rahim) The question 

•• That elaulN! 20 lted part of the Bill." 

Sir George Spence : Sir, I move : 
II That in danae 20 of the Bill, in lub'leetionl (1) aDd ("> of propoeed eeetioD 21 

.f the Aet,-
(0) for the words • Central Goverumeut " where't'er thq appear, the word • Cola· 

mittee ' be substituted, au.d 
(b) for the words • oftlcial Guette " ill both placel where thq oeeur, the wordl 

• Gazette of India " be IUbstituted." 
Sir, tJle point here is the same .. DB the previous amendment aud I -Te nothing to add. Sir, I move. . 



I" 8ft. 19 •. 

.... ......... (Tbe BODoO\U'abie Sir Abdv ~  ~  queation 
is: 

.. That ill c1a1ll8 20 of the Bill, in lub·IleCltiODl (1) ... <,> of prt)pC*CI _tlaD IT 
of tbe Act,-

ia: 

Ca) for the worda ' Central GoverlUDent " wherever tbey appear, the word • Ooa-
mittee ' be IUbatitUted, and 

(II> lor the worda • omcial Gazette " iJa botb pl.eel where they occur, the "ON, 
• Guette of India " be lubltituted." 

~ motion was adopted. 
111'. Pnlidw (The Honourable Sir Abdur Rahim) The queltiou. 

.. That claue 20, .. amended, ,taad part of tbe Bill" 

The motion was adopted. 
~ 20, as amended, was added to the Bill. 

e. 'lauheS 21 to 31 wert' added to the Bill. 
~ Schedule was added to the Bill. 

~ 1 WI&K added to the Bill. 
ThE:' Title and the Preamble were added to the Bill. 
TIle Honourable Dhnm Bahadur 8tr A. Bamanrami .udali .. : Sir, 

I move: 

is : 

., That tbe Bill, &II amended, be paaICd." 

1Ir. PreIldent (The Honourable Sir Abdur Rahim) The question 

" That the Bin, .. amended, be pUled." 

The motion waH adopted. 

OONSIDERATION OF THE REPORT OF THE PUBLIC ACCOUNTS 
COMMITTEE. 

'!"be Honourable Sir Jeremy Bailman (Finance Member) : Sir, I 
1Il0,-e : 

.. That the Deport of tbe Public ACCOunt. C41mmittee on the &Ccoote of 1937·38 be 
taken . into coDiideration." 

Mr .• nb!U!Jmad lfa1Ull&D (Patna and Chota Nagpur eMm Orissa : 
Mllhalnllladan) : Sir, I _move: 

•• That tbe consideration of tbe motion be poatponed for lUeh time till the Kemben 
are IDpplied with eopiea o. the report.-Part II-Erideuee of the PabUe AccoOlltl Com· 
mittee. ' , 

I think it ill very nece8ll8.ry that we should be in poI8e88ion of all the 
facts. I elo not know why things should be done in such a hurry and Mem· 
hers shonld be expected to finish the thing in five minutes or five hours. 
Ilr. Jinnab said the other day and very rightly, Sir, that Govemment 
Members have got a huge umy of Secretariat people, but we, the elected 
Members and representative. of the people, have not got that, ad if in-
~ .  of details are refused to no;, T £10 not see what purpose we ",all 
~  by )·emaini_ here. The greatelt eeonomiet in the world eaanot 'giVfl 
any- opjnion on a budget or a public aaoounta report UIIl_ he,.. all ,the· 
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details of facts and circumstances in which they were prepared. Govern--
~  dwulcl have ginn us the copies of the whole evidence of Public 
All(!OImt.l! Committee Evidence, Part II, 110 as to enable us to understand 
the position and give our views. If Government want to rush the whole 

~ without letting us know the facts, it is for them to, decide. Sir, I 
mo\'c. 

Ilr. President ('l'he Houourable Sir Abdur Rahim): The Chair 
does not know that &II a fonnal motion it would bc in order, but as the 
euggellt;on baa been made to Government the Chair thinks they $ould 
make a statement. 

The RODOU'&ble Sir Jeremy B.aJaman : Sir, 1 must confeiS that I 
thol1l,!ht that at a time like the present when most Honourable. Memben 
are concerned with more pressing and important bU8ine88, the pod 
",orlem inftlltigation of the accoullts of nearly two yean ago would 
not ha,,'c claimed their very detailed attention. It is true that for 
Ulybody who wilbes to purine some research into the. details under., 
Iyinl! }lllrticular conclUlions of the Committee, it is advantagp.ous to 
be able Lo reler to the record of the discussions that took place in the 
Committee. At the same time I mUlt make it clear, and I think thie 
haH heeJl madE', clear before, that the discussions in the Committee are 
of such an informal character and take plact' across the table between 
about a dozen members that it is not possible for the stenographen 
to make a genuint' t'erbatim account of the whole proceedings; and 
we have found that the record made is, frequently so inaccurate 
and ineo!lsequent tbat the bU8ine88 of editing it becomes almoSt 
impossible. We have, therefore, nOw added a note to the f'\'idence 
to flay that it cannot be taken to be a eomplt>te and precise record 
of the pl'oeeedingR and that its value is mainly illustrative. In those 
cireumstllJlces I do not think that the eomplaint that the House baa 
not bet D given the evidence is as serious 88 it would otherwise be. At 
the fI:IDlP timt' I ~  admit that for Mt!mbers who wish to go into a 
ct'rtain degree of detail it is an advantage to possess the record of the 

, . ~ . I have the work well in hand,-in fact the proofs have 
already been corrected, and I hope to be able to supply MemLel's with 
thc e"id"lll'e volumes in the course of the next two or ~  days. 
And 011 the understanding that Members will be prepared to take up 
its ~ .  in this Session and finish it all I am prepared to 
accept the motion. I think it would be r.xtremely undesirable that 
this t;hollltl h8ng on in the way it has done in past years so that three 
yean' rcpol"ts of the Committee are still waiting to be taken into con-
sidel'ftt.itlJl ,hy thf' House beeause they had been squeezed out in the 
ncceK!larily morc busy programmes of the Blldget Session. But on 
the undt'l'standing that. Members will be prepared to go on with the 
oonsideration and finish it perhaps on some day next week I am 
prcPltrl'd to accept this motion. 
Mr. Muhammad Nauman: Sir, I am satisfied with the explanation 

and my Party will be satisfied if the report is riveD to us in a few days' 
~ . 

Mr. PI'eIlckm (The Honourable Sir Abdur Rahim) :, The Chair is .. 
Dot IIlltiltiled that a motion like thi. is in OTder ; it was ~  a sua.-
pstion to Government. So the· OhaiJ.' will not put the motion to 
thp. BOllst'. ' 
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~  cAarged to Ref)e-..e. 

CIVIL. 
DBvAND No. ~ CoUNou.. 

The Honourable 8tr Jererl1J Baim,,, (Finanee Member) : Sir, I 
move: 

• I That ... eueu lVat 01 Be. 855 be voted by the Allembly to regularile the 
upenditure chargeable to revenue actually iDeuned iD eseeel of tbe .oted lVat in tbe 
feU 1937·38, ill reepeet of I Elteeutive OouDCiI '." 

111'. Pnat4eDt (The HonourabIt' Sir Abdur Rahim) : Motion mned : 
.. That a ae_ grant of Be. 355 be voted bJ the Al88mb1y to...repiaJ'llle tbt 

apeaditun eharaeablo to reftDue actually ineurnci ill aeeu of the .0W pant ia tllll 
y8U 1937·38, in ~ of • Ezeeutive Olund] '." 

llaulvl ."hammed Abdul GhaDi (Tirhut Division: Muhammadan) : 
Sir, wht'1J the consideration of the motion on the Public Accounts Com-
mittee Report has been postponed. I think tbis al80 should in reaton be 
postponed till we finish consideration of the report. 

The Honourable Sir Jeremy Baimau : Sir. tht'se are purely formal 
recommelldations which are made by the Committee. All these grant. 
which I shall be moving have been recommended by the Committee, 
and even on a previous occasion when this 1I0use did adjourn the 
comideration of the Report in order to give time for tht' evu)ence to 
be placed in the hands of Members, they went on to vott' the txce.-
rrantli btrllightaway. 

1Ir. PnIIdent (The Honourable Sir Abdur Rahim) : The . ~ 
is : 

.. TlIat a 0_ grUlt of Be. 81111 be YOted bJ the A..mblJ to re,ularile tIae 
apaditun ehUJl'8&ble to revenue· actaally ineurnd ill es ..... of the voted put ill tM 
y.u 1937·38, in I't!IIp8et of • Ezeeutivp Oouueil '." 

The motion was adopted. 

DBIIAND No. 29-LIOHTBOUSIB AND LIGH'l'BHIPa. 

The Rcmourable Sir Jeremy Raimo: Sir, I move: 
•• That an excel8 grant of BI. 6,765 ht> voted by the Allembly to regalarile UIII 

upaditure eha:rgeable to :reVeDue nctuall,. inculTed in aee. of the .oted lVat in till 
,.... 1987·38, ill relped of I JAghthoDael and Ligbtlbipa '." 

Mr. Pruident (The Honourable Sir Abdur Rahim) : The queatiolJ 
iR : 

II That an el[l'_ Jrl'Ilnt of Re. 8.7r.S 00 voted by the Auembl,. to relf1l1ari1e tIM 
apenditu:re eha:rgeable to reveDUe actually ineulTed in ese8IIII 01 the .oted JP1UIt ia U. 
y.u 1937·38, in :relpt!ct of I LighthoulIeI! and LightlhiPl '." 

The motion was adopted. 

DEMAND No. 32-GI!lOL<OOICAL SUllVft. 
fte Bmaourable 8tr Jeremy Batman: 8ir, I move : 
" That a esc_ graDt 01 BL 5,808 be voted b7 the AueIIIbJ7 ~ np1artIe tIM! 

apecUture elrargeable to :re.eJllIe aetuaU,. iDeurrea hi aee. of tile ..., .,..t·tII tile 
,.. len-l8, ba NIp8et of 'GeoloeieaI 8."., '." ( 4. ) 



Kr. ....... (The Honourable Sir Abdur Bahi_) : Tile <Iueatioa 
ill: 

•• That all ae.. ,rut of •• 11,808 be YOted b1 the .u..ab11 to repl&riae tU 
apauIltare chargeable to reveDue aetuall;y incurred in ese.I of the YOted put fa tile 
J-.r 11187·38, in r8lpeet of • Geological Burvey '." 

The motion was adopted. 

DmluND No. 36-MINlIB. 

The Honourable lir lerellJ7 Jla.Ipna.D : Sir, I move : 
•• Thl&t an eSC!8111 pant of Sa. 5,559 be voted b;y the Aaembl1 to regalari8e tIw 

upeDditare chargeable to revenue actually incurred in exc818 of the voted grant m the 
year 1937·38, in reapeet of • ~ .... 

:Mr. President (Thf' Honourable Sir Abdur Rahim) : The question· 
is : 
_ •• That .. 8Xl".e1i1i granl CIt Sa. 5,559 be voted by the Allemhly to replari8e • 
.ap8nditurc chargcalJlc to revenue artually in(:urred iD exOOII8 of the voted grant ill *be 
,_r ~ , in respect of • MiDeI ' .• , 

Thf' motion was adopted. 

DEMAND No. 37-0THEB. 8cIEN'1'IFW DEPARTMENTS. 

!'Ile Honourable lir JWWIl7 'RaillDap: Sir, I move: 
'" .. That an exeeu grant of Be. 118 be voted by tile Aalembly to reJldartle tIte 
apenditure chnrgeable to r('\"enue IM\tuaDy incurred'in o:eeu of the v"'*l grant iD' -\I. 
78U 1837 -38, in respect of • Other Bcleatifie Departlll8J1ta '." -

Mr. Prelident (The Honourable Sir Abdur Rahim) : The qu.estion 
is : 

" That an exc8111 grant of BIt. 118 be voted by tile AIaembly to repJa.rIae ~ 
tIltp8nditure ehargellbh· tel rt','enUl' lletlUllly incurred in eJ:eeu of the voted grant in the 
year 1937·38. in reappct of ' Other Scientific Departme .... '." 

'rhf' motion was adopted. 

DEMAND No. 56--JOINT SrooK COKPANQIB. 

fte BoJlO1lJ'able lir Jert11'47 'Raill!l8.P: Sir, I move: 
.. That an neel! grant of Be. " be voted by the Aalembly'to reJ1llariae tbe 

apeDditure chargeable to re\'enue actualll incurred in t!J:ee18 01 the voted put in the 
, __ ~ , in respect 01 • JOiDt 8toek Com,.... '." - -

Mr. President (Thf' Honourable Sir Abdur Rahim) : The question 
til: 

•• That an ell-cellll grant of Be. " be voted bl the A.uembly to regaIadae • 
eqMIDditure chargeable to rt'vcnue actualll incurred in exctllll of the voted graut in the 
y_r 1937,38, in respect of ' Joint Stock Oompaniea '." 

The ulotion was adopted. 

DBIIAND No. 58--CtJBB,DfOI, 

fte Hopoanble lir Jeremy 'Raiemp: Sir, I mo'M: 
.. 'l'IIat an eDlil pant of BIt. ,~  be voted b;y the ~ to nplarJae the 

..,.man eltar,...18 to -nmIIlue actualll ineurecl iD --of the yoW-'pYlt .. tile 
Jar D87·8S, in .-.peat of • Currenc1 '." ' 
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~ PnBIdm .(ne. Honourable Sir Abdur Bahi.m}e!l'1re q-d.tion 
Ji(: 

•• That aD exceu I(rant of Re. 15,049 be voted by the A"!'Dlbl1 to r.ul.n.e tbe 
I!KPGditue abargeable to J'8\'euue actually incurred in U08III 01 the voted lrut in &.be 
year 1937-38. in respect of • CurrellC7 '." 

The motion was adopted. 

J)El.t .... "W No. 61-SuPUlRNU.ATION ALwWANc:B8 .AND PENSlOliS. 

The Honounble lir Jerf11JJ7 BakJDaD : Sir. 1 mon : 
.. That an exce118 ,rant 01 Ba. 4,20,246 be voted by the All8embll tel regularile the 

~  chargeable to revenue actually inourred in exee.. of the vo¥. sraat iIa the 
year 1937-38, in respect of • Superannuation Allowance. Bnd PtIDIlioluI ." 

Mr. Prelident (The Honourable Sir Abdur Rahim) : The qU8Htion 
is: 

.. That aD exCe118 grant of Re. 4,20,246 be voted by the A_mbly to regulari. he 
~  chargeable to revenue arlually incurred iJa UC811 of the voted grut bI &be 
,... 19.'-18, ill rwpeet ot • Superannuation AUowaDeee and PenuoJII '." 

The motion was adopted. 

DD.AND No. 62--ST.ATIOlfDY • .6.HD PluNTING. 

ft. Bcmoarable 8ir Jeremy ....... D : Sir, I move : 
•• That aD U.-. gnat of ilL N,811 be VOW by tile AllaBblJ tit npl8Ne • 

.,...nAn cbupaw. to r .... lIe &etually iHlIrred 'in ace. of tile 9VW put .. u. 
,.. 1837·sa, ia re.pect ot • BtatiOMrJ uad PriDtiq '." 

Mr. Prelidat (The Honourable Sir Abdur Rahim) : The quem .... 
•• That an _ graat of Be. ~,  be voted by the Aaaembly to replan. U. 

apaaditure chargeable to revenue actually iDeurred in uceee ot the voted crant iD .... 
,... 1917·18, ill re.peet of • Btationery uad Priatillg '." 

The motion was adopted. 

DI:IuND No. 70-AND.AK.ANB .6.HD NICOBAB lsL.ANDs. 

fte IIono1Irih1e Sir JertIIA1 Rai'"'1D : Sir, I move: 
• f 'I'1Iat aD UceN gt8llt ot Be •. us be vo&ecl .bl the AulJablJ &0 ~ • 

a:peacliture chargeable to revenue actually incurred in exeeu 01 tile voted graat ba tile 
,.. IN'''', ill re.peet of • AndaDwll aDd Nieobar lllande '." 

Mr. Pnlident (The Honourable Sir Abdur JYhim) : The cpKiUoa' 
UI: 

•• That aD UC811 grant ot Be. 825 be voted by the .A..lelDbly to replariM tile 
apeaditure chargeable to revaue actuall, incurred in ueeu of &be YOted graat 111 tilt 
,.., IN' •• , iIl'nIJMICt '" ' Alalia ..... and Nieobar llIaDdII '." 

Tht" motion was adopted. 

&n.W.AYB. 

DD.AJfD No. l-R.AJLw.AY Bcwa>. 
fte IIoDoara1M Itr J-.., .... 'I •• : Sir, 1 _ern : 

" TW aD .... put of Be • .,all be yoW by the A.nably to repIetia tile 
.... ntwe cIIarpable .. Baihray r8HD1le ~ ........ ill ar.ee. ., tile .... _ .. 
,... 1987-88, in rt!II)J8Ct of • Bailwa, Board '.' . 
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Mr. Pruident (The Honourable Sir Abdur Rahim) : TJae queetion 
is : 

" That an excelS grant of RI, 4,361 be voted bl the AleembJl to regulariIe tbe 
expenditure chargeable to Railway revenue actually incurred iD exeeu of the grant in tile 
year 1937·38, in reapeet of • Railway Board '." 

The motion was adopted. 

DEI1.AKD No. 6A.-W oaxINa EXPENSEB-M.uNTENANCE OP STBut,,--ruB.AL 
WORKs. 

The Honourable Sir Jeremy aajlJDp.Jl: Sir, I move: 
,. That an esee .. grunt of Be. 4,65,121 be voted by tbe Allembly to regalarile the 

apenditlU'8 chargeable to Railway reveDue actually incurred in exee. of the voted grftllt 
in the year 1937·38, in respect of 'Working ~  of Structural 
Woru '." 

1Ir. PresIdent (The Honourable Sir Abdur Rahim) : The questiolli 
Ui: 

•• That an a_ graat of BI. .,85,111 'be voted bJ tile "'-bly to nguJarla the 
IIIpCDditure cbarpable to Railway nvenue aetua1ly wurred in exeeea of the voW ..... 
in the year 1987·88, in respect of • Worldq'lhpen.. Meip"" of 8tnetant1 
Worb '." 

The motion wu adopted. 

DEMANP No. 6-B.-WoBJmTG BUD...-M.a.nrn:NABCII .ARD SUPPLY CIt' 
LoooJlO'l'lVJl Powa. 

fte Bonoarab1e Sir lerfJ11J7 Ba"'"u : Sir, I move: 
" That an exceal grant of BI. 40,31,435 be voted by the Allembly to regularile tile 

IIXpeDditun chargeable to Railway revenue ~  incurred tn aeese of the voted crut 
in the 1M" 1987·88, D reepeet of • Wolting Expenlel-Maintenanee and Supply or 
Locomotive Power '." 

:Mr. PreIideDt (The Honourable Sir Abdur Rahim) : Motion moved : 
•• That an ex ... crant of &. '0,31,(35 be voted bl the Allemb1l to ngularile the 

apenditure chargeable to Railway revenue IWltually incurred in exeeu of the voted grut 
in the year 1937·38, iD reepet't of • Working ~  and Supply ot 
J..oeomotive Power '." 

Mr. LalcbaDd Bavalrai (Sind: Non-Muhammadan Rural;: ffir, 
with ~  rd to this excess in expenditure my attention has been drawn 
to it because yesterday we were speaking on Paai1lo LoCI.!J1,ltives. 
Before this exoess is aanotioned it would be well for the Member m 
Ohal'g6 to explain how this amount was actually spent. When we were 
talking about the purchatJe of locomotives yesterday the House must have 
ob:lerved that a little blame was also being placed On the Assembly: it 
Was lIuggestt'd, with l'fgard to a grant that because at one time eertaiD 
quest ion" in connection with that grant were brought before the &liICmbly, 
the Adembly should be taken to have acoepted the grant. It Dilly not 
LOW be sllid that we are passing this excess grant blindly. There-
fore, I w(\uld like the Honourable Member to throw light on this and 
uptain how this excess was justified and how the money was spent. 

!'he BOIIOIIr&ble Sir Jeremy Bet.aD : Sir, in the 6rst place I would 
like to draw attention to the fact that the excess of Rs. 40 lakhs, IlJtbough 
it appcliJ'R a formidable sum by itself, is related to a total grant ot 
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the order of Ra. 17 crOre&. The total grant for maintenance of RllpplJ 
of loeomotive power, working expenses, was RI. 16,98,74,000 i and, 
therefore, although this is a large eD!eIB, it is not much in relation to 
the total grant. But the position was that excesses over the 8.nal grant 
did occur on ~  all the railways. This was due to the flact that 
many rai1ways received at the end of the year larger supplie& of coal 
than wu :lnticipated. The reasons for this have been explaine1 in 
the Chid Commissioner's review. It was largely due to the fact that 
earlier in the year there had been a danger of a considerable tlhortage 
of coal. The railway collieries, as far as I remember, were then put 
1ftl to producing a larger quantity. But later in the year tiupplies of 
coal both from railway collieries and other sources were large1' than 
had bt"l'D anticipated. Late in tht> year the market collieries com-
mence/I heavy deliyerie!l ~  it was inexpedient to reject. Having 
:;nat gODe through a period of some anxiety in l'egard to their dUpplies 
of coal, the railways, naturally. thought. t.hat it. would be iU'pl"Udent 
to MlIBt' the lartter supplies which were ~ later in tlte year 
and 80 they laid in somewhat larger !;tocks. Thill a('count!! f(ll' about 
lb. 2lJ lakhs Of the RII. 40 lakh!ll . 

• 4+. muttt'r of &. 10! lUbs is accounted for by more ,~  to 
loeomot ives than were originally expected. A further sum is duc to 
.alA ac:c;qllDtiuc cbuse. , The East Indian Railway made proviKion .for 
Rs. at In ]d.(I. under another head inatead. of under this head on account 
of certain joint station charges payable to the North Western Railway 
for the 8aharallPur ~ . 1 ..tlUak . that aceounts for the maUlY8ria-
tillllS. The year 1937-38 was also, I may say, in the nature of u boom 
year for- railways. The activity was much larger than in the previoua 
,.ear i t.he traftlc was larger. For instance, the mileage allowunees to 
the staff were one lakh higher than were estimated because there 'Was 
~  traffic, aDd when tra1lic is larger than could be anticipateod at the 
time of frllming the budget, it is natural that variou!I types of working 
expenses would also go up, and this being the largest single ht'ad of 
wormlg \'xpenses, there was a considerable expansion. 

Mr. La1chand liavalrai : May I know if any excess amount W&II also 
apent on repail'.8 of theRe XB engines , 

ftc BOIlOiINbJe Sir ADdftw Olow (Membf\r for Railw'·YI and 
CommunieatiOJ,l!J) : All engines undergo periodical repairs. 

JIr. blabllDll Xaftboai : Are they bt'having better DOW' 

The JlADoarable Sir·.bdI'.w Dlow : I hope they are goiug to be 
better . . , .. 
:' ... 1Ir. Pretidellt (The Honourabl6 Sir Abdur Rahim) : The question 
.,1: 
,. I. That &11 au. (l'ut of Be. 40,81,,33 be l'otH b,. tJae Allembt,. to ,.war. 
the eSpeDcliture eharpabJe to Ball_,. le1'uue actaalt,. iDeurred ill «It!eII of tli • .oted 
put ill tbe,.., IN1.a8,iD rwpeet ot • WorIdDc BKp"'WI'· Mat.... I ...... Iilppl' 
"" LDoomotil'e p".. '." 
'.. The motioD wu adopted. 
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DEJU.ND No. 60-WORKING EXPYNSms--M.uN'TENANCI: 01" CABa'WIIB .A.KD 
W.\(JON STOCK. 

TIi8 Bcmoun.ble Sir ler8IDJ Batman : Sir, I move : 
" That au CUeeM grant of Be. 23,48,715 be voted b,. the AMembly to rep1ari8e t .. 

apeDditure cbarpable to Bailway revenue actually ineurred in a:eeu of the TOteIl 
grant in the year 1937·38, in respect of I Working ExpeDlN-M.ablteDaDee of 0I.rrJap 
Aud Wagon Stoek '." 

Mr. Preafdent (The Honourable Sir Abdur Rahim) : The question 
is : 

II That au fmcel. grant of Be. 23,43,715 be voted b,. the Allembl,. to replarile till' 
ezpenditure chargeable to Railway revenue actually incurred in eueu of the voted rrut In the year 1937.38, in re"Pet't of I Working Expellle8-MaintellaDee of Ot.rriap 
and Wagon Stock '." 

The motion was adopted. 
Dmu.ND No. 6G-WORKING EXPENSES--MISCELLANEPUB EXPENSJ8. 

'l'he Honourable itr Jeremy Baimau: Sir, I move: 
" Tb&t ID eZCNB grant of Be. 10,87,300 be voted by the Auembly to reauJUue A!' 

ezpeaditure chargeable to Bailway revenue actually ineurred in eZaeII of the votea fDt 
in the year 1937·38, in r8lpPt't of I Working ~ '.' 

111'. Prelident (The Honourable Sir Abdur Rahim) : )Jotion moved.: 
" That an eZIl8III graut of Be. 10,87,300 be voted by the Allembly to repJarilltile 

upenditure chargeable to Bailway revenue actually incurred. in eXIl8III of the voted jI'I'Aat 
ID the year 1937·38, in reapet't of ' Working Expenses-MieeeUaneouI E:a:peuee '." 

Maulri .ghammad Abdul Gh."ni : Sir, this item includes an amount 
which was not recoverable. In this connection I want to draw tile 
attention of the House to the fact that several railway ~ 
reported the amounts of non-recovery as far back as 1929 to the Railway 
Board asking for instructions. The Railway Board delayed eo1l8idera-
tion and failed to give tht-' various railway administrations their ~ 
siollt! and instructions regarding the realisation of pending amounts or 
the writintr off of the irrecoverable items or any other inatruction at all 
till November. 1937. The result was that a huge amount of money 
whjch coulcl have been recovered from various bodies could not have 
~  reco"ered, 8S the (!laims were barrf:'d by limitation owing to .the 
~  made by the Railway Board. I will quote one instance, Sir. 

There ",ere police saloons for the Bihar and United Provinces police 
and the matter was going on for a very long time, and after nine years 
the Railway Board communicated their decision with the reaultthat 
Ra. 89,590 could not be recovered from those two Governments. Yester-
~, I quoted the inRtance of loss of money over Rs. 92.000 sleepers 

amounting to Rs. 6,69,250 over Eastern Bengal Railway. These sleepers 
were cast iron sleepers and after a sen'ice of six years they were all· 
~ ~  rejecttid by the expert. I fail to u'nderstand why expert 
~  was not ooD8t11ted by the Eastern Bengal Railway before the 

purchase of the sleepers and before the money was spent. Another case 
18 that 2.21,700 rail ~  were purchased for the E88t IndianJtail-
way ad ,after 80Jbe time the bivisional EngUlEier declared them rejected 
as. .being uniuitable,' With the remit that Rs. 70,000 ~  ~ .  the. 
RaIlway concerned. This was actually a los8 of the public money. 

Ll48LAD 
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There are such innumerable instances. If I go on quoting them the time 
of the House will not be sufficient, but a glance at the financial irre-
gularities as brought out in the Railway Audit Report, 1989, pagel 
2G-40, will bear out what I have said. In this oonnection I want to 
lay before you the opinion of the Audit Department. In the Audit 
Report, at page 31, it is said : 

., It wiD be obaaned that moat of the Railway Admiaiatratiou have aIMolftd 
~ from blame in the matter &8 the whole qneation 11"&8 wuler eGuideratioa of 
tile Railway Board aiDee 1929 and final orders were blued only in Noyember, 1937." 

This amount covel'S also the cost of the experiment macr. at Jamal-
pur aftl"r the Bihta accident to ascertain causes of the accident. Beforp 
I go into this. let me say that there were arrear recoveries in respect of 
the carriat!'P reRervt-d for the ~  ~ . East Indian Raihray. Jamal-
pur, and the amount is Rs. 4,600. a year. The matter was reported long 
ago ~ the Railway Board but theY' have not yet given a decision in 
regard to who will bear the CORt of the Band Master saloon. In conc.ec-
tion with the Bihta accident an experimental collision was arranged at 
Janalpur, as a result of which several wagons and engines were damaged. 
ancl yet thli amount of loss due to that experimental ~  il stated 
to be Be. 1,233 whioh seems ridiculously low. There are innumerable 
expt"rts in the railways and they could not find what was the cause 
of the accident, or they might havf' found,-I am not to go into the 
menta or demerits of their enquiry. But the Agent arranged a oolli-
sion at Jamalpur in order to aseertain the cause of the Bihta accident 
over which several thousands of rupees Wf:re lost, but I C&Dnot see ,.ow 
~ estimate was made that the amount lost there wal Re. 1,983 only. In 

regard to this may I say that when I went to Bihta just after the accident 
I fcnmd that wooden sleepers of 1929, 100 in Dumber, were in Dse at 
the ,place where the accident had taken place. This was in my opinion 
a eqe of negligence and other s11ch cases of DeJrligence have been 
reporttid in the Loeomotive ~  Committee's Rfoport. Sleepers were 
not rep'laoed since 1912-]4, till the committee commenced its enquiry 
ill. India. These are very deplorable. and if thf" Finance Department will 
not have an eye on these things. therf' shall he no end to this. With 
these words I resume my seat. 

1Ir • ., .•. 8&n1rva Aiyv (Financial Commissioner, Railways) : Sir, 
12 NOON the HOllourable Member who jU8t completed hillpeeeh 

. rt:ferrerl to some financial irregularities which had 
been reported in the Railway Audit Report, 1939. He referred to the 
caf;e in which the Railway Department had failed to make recoveriee 
hom other departments, for example the Police. for the use of the 
uloon. It iH true there waH failure to' some f!xtent, but it waR due to a 
eertain confusion in the interpretation of the orders issued by the 
GOTernme'n! of India. Differt:'l1t railwaY8 had adopted different pro-
cedures, WIth the result, that on certain railways recoveries were not 
made for some time. 

111'. "hammed. KaUDIaD {Patna and Chota Nagpur cui 0riIa : 
Mohammadan) : Was there an ambiguity in the orden of the Govern-
meDt of India , . 
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1Ir. '1' .•. lulra.ra. ~  There must have been some ambiguity. 
Otherwise there would have been no scope for different interpretations. 
When thesb' eases came to the notice of the Railway Board on a refer-
eDce from one ot' two railways, instructions were issued and the pro-
cedure was made uniform. Since then, there has been no failure in 
Jllalr.iDg recoveries. 

Mr •• 1lbamm ad B&1UD&11: What about the Band Master's salooD at 
J8malpur , 

Mr. '1'.8. IMk.,.. A.iyar : In a big concern like the Railways, if :von 
take into consideration the magnitude and the number of transactioDB, 
8B the Auditor General himst=lf came to the conclusion, you will realise 
that after all the financial irregularities have not been many. The 
Auditor General himself has certified that considering the number 01 
transactions and the magnitUde of the transactions, the accounts have 
been quite satisfactory. It is lIot, of course, practicable to go into every 
case of irregularity and deal with it here . 

.As regards the E:%cesses that have occurred under this grant, 1 
would point out that the chief reasons for the excess were more gratuity 
pal'ments than were originally anticipated on four Railways on account 
of the unexpected retirements towards the close of the year,-the foUl' 
railways are the N. W. Ry., the B. N. Ry., the B., B. and C. I. Ry. and 
the M. and S. M. Ry.-and the acceptance of certain debits raised ~ 
certain other Civil Departments by the N. W. Railway. The acceptance 
waB delayed and the amount involved was somewhere about 4 lakha. 1 
have nothing more to add. 

Mr. Muhammad Nauman: I would not have risen to take part 
in thti debate on this small matter of supplementary grant but for the 
explanation given by the Honourable the l<'inancial Commissioner for 
l\.aliways. He has accepted the charge that the orders issued by the 
Uo,'ernment of India were ill ambiguous terms but the Railway Depart-
ment did not think it necessary to get lSame orders cleared up and 
thought it far better to let the demand of over eighty lakhs of rupees be 
hatred by limitation. Besidt;s he has said that in a big department like 
the l\ailways there are bound to be some irregularities. I put hun a 
(IUestion about the saloon of the Hand Master at Jamalpur which costs 
}(s. 4,000 yearly and he could not give a satisfactory answer. If he 
hIUJ gnen me any IllustratIOn from lines like the Midland and Scotl.1iili 
Railway or any American railway where saloons are provided for band 
ma&ters, I would have satisfied lD)'lSelf with this idea that as we are 
copying many other things from Europe we will copy them in this 
instance also. Looking into the rfiport of the Committee of Public 
Accounts, we have seen that the Defence Department even has been 
ablc to curtail their expenses but the Railways in spite of repeated 
reqllests made by different Members of the House have not been able 
to make any improvement. One Honourable Member said that thtlY 
are bankrupt, and that they are trying to make themselves ~  
insolvent. The other day we were discussing the question of giving away 
Borne amounts as gifts to the Railway Department from the General 
Budget and putting them down as bad debts and square' up the Govern-
ment of India's accounts with the losses on Railway. I want to point 
out to the House that although this demand will now go through this 
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Honourable House and majority will say 'Yes', the, Railway Board 
ought to be more cautious in their expenditure and tbat they ought ~  
give weight to the views expressed by Members of this Bonse. With 
these remarks, I resume my seat. 

1Ir. PresideDt (The Honourable Sir Abdur Rahim) : The ~ .  

" Tbat aD GCeIII grant of Ba. 10,87,300 be voted by the Al8embly to repl&riIe tile 
..,..ubue ~ .. ble to Bailway revenue actually incurred in _ of th . ~  
Ia the year 1937-38, in respect of ' Worm, Expell8ll8-Mi8eelllUleGUI ExpeD_ '.' 

The motion was adopted. 
\ 

IhauJm No. 6H-WORKINO ~  SERVICE DEI'ABTJU1NT. 

~ ..,... BOJIOIIJ'able Sir Jeremy Bailma.n : Sir, I moye : 
,. Tbat an exeeae grant of n.. 1,29,216 be ,-utoo by the AlIHmbly to replarile the 

apaditure chargeable to Railway re,'ellllt' aetually ineu,rrt'd ill exeOll of the voted ,"Ht 
.. tile JWZ 1987-38. in 1't'IIpe<'t of • Wurking Expen __ Eledril' Sen-il't' Departmellt '." 

111'. Pnlident (The Honourable Sir Abdur Rahim) : The question 
is: 

.. That an uee. grant of Be. 1,29,211; bl' voted by tht· A8IIembly to replan.. the 
~  ehargeable to Rnihray revenue Ih·tually ineaned in e:lt'elB of the 'Voted graDl 
ill the 1ear 1937-38, in respect of • Working ExpeDBeII-EIet'trir Ser\'ice Department '." 

The motion waK adopted. 

DJDlAND No. i9-COMMUTED V liVE OF PENSIONS. 

The 1l00000000ble Sir Jeremy Baiman : Sir, 1 mo\'e : 
.. TJaat an ueeu gr.1nt of BB. 92,684 be:- "oted hy thl' .\II8l'mbly to regulariae tho 

apeDditare charpable to capital aetually ineuJTed in t'XeelllI of the voted grant ba the 
JeU 1N1-38, ill rwpeet of • Commuted Value of PlJIlBiona '." 

111'. Pre&ident (The Honourable Sir Abdur Rahim) : The question 
i. : 

" Tbat aD esCt!ll grant of Be. 92,684 be "oted by the A8MDlbly to regalalUe u.e 
apauUture ehargeable to eapital adually incarrl'd in exce88 of the 'Voted /P.&Dt ia tile 
feR D31-38, in ~  of • Commuted Value of Pensions '," . 

The motion was adopted. 

RAILWAYS. 

DEMAND No. 12-0PEN LINE W OBKS. 

!'be JIoDoar&ble Sir Jeremy BaiI1D&D : Sir, I move: 
.. That aD eSeeH graDt ~  Be. ll,?9,797 be voted by the Allembb' to replarile tlae 

a:peac1it1m eJaargeable to Ballw81 eapJtal actually ineurrecl ba RUlI of the Toted Jl'Ut 
ia tile 7ear 1987-18, in reepeet of • Optm Une Work. '." 
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111'. Preaide:Dt (The Honourable Sir Abdur Rahim) : The q1llltiOD 
iii : 

" That an esceu lP'ant of Re. 11,59,797 be "fOtecl by the Auembl,. to replarile the 
np8ncUture chargeable to Railway rapital actually incurred in eltce88 of the TOted IftUlt 
In the ,.ear '1937-88, in reapect of ' Open Line Works '." 

The lIlotion. was adopted. 

. ~ charged to Revenue. 

CIVIL. 

DSJlAND No. ~ .. 

TIle JIonoura.bl. Iir Jeremy Bailm8.D : Sir, I move : 
" That an eseeaa lI'ant of •• 27 be voted by the Aaaembly to reguJariN tile 

expenditure ehargeable to revenue aetually ineurred in exeeS8 of 'the voted .,...~ ill th. 
year 1986·37, in reapeet of ' Ajmer·Merwara '." 

This wal; Ii grant which was put before the House in the last Se88ion 
in connection with the accounts of the year previous to the one with 
w}Jich we have been dealing and after a very short discussion the HODII 
negatived the motion. No douht the object of the Party which opposed 
the motion wall to indicate their dissatisfaction on certain matters, but 
the fact remains, and this is what the Public Accounts Committee were 
concerned with, that this eXCt,>s expenditure actually occurred in the 
year 1936-37 and that in accordance with the constitutional practice of 
regular Governments we ought to regularize it and the Committee felt 
that this ought. not to remllln as an unliquidated blot on the financial 
history of this country, and they recommended that this House should be 
aslted to vot.e this small exeeRS grant. Sir, I move. . 

Mr. President (The Honourable Sir Abdur Rahim) : If the demand 
haR been rejected by the House. can the Honourable Member ask for it 
again' 

Sir Oeorre Spence: Sir, may I submit that the only bar to re-
consideration of a matter such as this is that contained in Standing Order 
31, which says that: 

"  A motion must not raise II. qUl'ltion substantially identical with one 011 wJdch the 
Aaaembly haa given a deeiaion in the aame BeBBion." 

In this case, the decision was given in an earlier Session. 

111'. LalcbaDd Bavalrai : Sir. I would like to know from the Honour-
abJe Member when there was BOme dissatisfaction and . ~ sIlown 
by a Party ...... 

111'. Prllidem (The Honourable Sir Abdur Rahim) : The Standing 
Order referred to says that the same motion cannot be made in the 
.ame Session , 

Sir George 8penOi : Yes. 

,Ill'. Lalcha.nd Ravalrai : Sir, what I would submit is this that the 
lIonse is atready very thin and some Members of the House are ann!lus 
to see the House become vacant Boon. But I submit that the' point should 
be considered by the House. The House not having accepted the grant 
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and having shown some displeasure over it, is it right that the same 
matter should have been brought up before a Committee and 8QcttOIl 
rot there, and then an excess grant presented to the; Houae' This will 
be wholly illegal. Nothing has been shown and no Standing Order haa 
been quoted to show that this dt'mand can come before the House now 
when it was rejected once. 

JIr. Pnmdent (The Honourablt: Sir Abdur Rahim) : Thia will be 
'held over. 

THE INDIAN RAILWAYS (AMENDMENT) BILL. 

INSERTION OF NEW SECTION 42B. 
'!he Honourable Sir Andrew mow (Member for Railways and Com-

munications) : Sir, I move: 
" That the Bill further to amend the 'Indian Bailwa1. Act, 1890, for & eert&ia pu. 

JIOI8 (iuertion of new lIt't"tion 42B), lUI reported by the Seleet Committee, be taka Into 
-.iclaration. ' , 

If Honourable Members will look at the Bill and the Select Com-
mittee's report, they will see that four amendments have been made b,. 
the Select Committee, but aU these are of a formal character, SO that 
the Bill comt:'S before us again substantially in the form in which it leet 
the Bouse. Tbe report of the Select Committee is, I am glad to sa,., 
unanimous, and I hope the Bill will have the unanimous support of lhe 
lJouae. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

.. That the Bill further to amend the'Indian RailwaY' Act, 1890, for & certaiIa pu· 
pOIIe (iuertiOD of new section 42B), lUI reported by tke Select Committee, be taken iAto 
eouideration. ' , 

The motion was adopted. 
Clause 2 wal added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 
fte Honourable lir Andrew Olow : Sir, I move: 

.. 'l'bat the Bill, lUI reported by the Select Oommittee, be puH4." 
JIr. Prelideut (The Honourable Sir Abdur Rahim) : The questioD 

is: 
" That the Bin, aA reported by the Select Oommittee, be paIIfMl." 
The motion was adopted. 

THE REPEALING AND AMENDING BILL. 
The Honoun.ble Iir .uhammad ZatruDIh DID (Law )(tllnber) : 

Sir, I move: 
•• That the Bill to amend certain ~. . and to repeal eert&Ia otller .... 

_t., u reported by the Select Committee, be taba lDto eoMldmatloL" 
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Sir, the Select. Committee hall made only three or four formal ehamgel 
jn the Bill which are set out in the report and which are perfectly clear. 
No es.planation of these changes is necessary. Sir, I move. 

Mr. PretidelDt (The Honourable Sir Abdur Rahim) : The queation 
ia: 

" ~ tbe Bill to amend certain enaetmenta and to .repeal certain other enad· 
menta, .. reported by the Select Committee, be taken into coll8icleration." 

is : 

The motien was adopted. 

Clanles 2, 3 and 4 were added to the Bill. 

111'. PresidelDt (The Honourable Sir Abdur Rahim) The question 

•• That the Pint 8ehedule ltend part of the BUL" 

Sir 0e0Ip lpenee : Sir, I move : 
II That in the Fil'llt ·Schedule to the Bill, after tbe beading' ,dt1b of ~  ItttUca,. 

u,vltJt.rt ' tbe following entry be inaerted, namely: 
, 1922 XI me Indian Ineome- In sub-aeetion (1) of Hetion 17, Inr 

tax Act, 1922. the word and flgurea 'section ]7' 
the word and flJfIU'8I 'section 27' 
shall be lubltituted ,_" 

Sir, section 17 of the principal Act, as amended by the amending 
A('t of 1934. contains a reference to a British subject. as defined in ~  

tion 17 of the British Nationality and Status of Aliens Act, 1914. 
Actually, the definition of • Rritish ~  ' in that Act is containp.d not 
in section 17 but in section 27. The reference to section 17 was pre-
sumably the result of a misprint. It was not detected at anY' stage and 
it attracted 'notice only the other day after the Select Committee had 
r.:ported. I am movinl!' this amendment to correct thiR mistake. 

BIr. President (The Honourable Sir Abdur Rahim) : The question 
i!; : 
II That in thl.' }'il'llt 'Schedule to the Bill, after the heading , ~  01 tM It1diaft 

, .,.~ , thp following entry be ill8crted, namely : 

is : 

• 1922 XI The Indian Iocomp- Ir IIUb-ll.'C",tion (1) of leetion 11, tor 
tax Art, 1922. the word and flgurea 'section 17' 

The mot.ion was adopted. 

the word and flJP:UreI 'aeetion 27' 
shall be lubltituted '." 

Mr. PreIUlent (The Honourable Sir Abdur Rahim) : The questioD 

., That the Firlt Srhpdule, lUI amended, lltand part ot the BiD." 

The motion was adopt.ed. 

The First Schedule, ~ amended. was added to the Bill. 

The SecoDd Schedule was added to the Bill. 

Clause 1 was added to the Bill. 

The Title and the Preamble wert;' added to the Bill. 

'!'he H01loarable 8tr Muhammad Z&frullah Dan: Sir, I move : 
" '!'bat the Bill, u amended, be paaea." 
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1Ir. PnIi4em (The Honourable Sir Abdur Rahim) : The question 

" That tlIe BUl, .. amellded, be paaaed." 
'The m()tion was adopted. 

STATEMENT OF BUSINESS. 

Tbt Bcmourable Sir Muhammad I&fnIllah KhaIl (Leader of the 
House) : Sir, it is not proposed to bring a'Dy businellS>.before t.be Hout;e 
tomorrow and I, therefore, request that tomorrow's sitling may be <!an-
eelled. As I have already Hubmitted, when presE:Dting ~ report of the 
Select Committee on what is briefly known 8S the Defence of India Bill, 
OD Thursday a motion will be made to pro('eed with the Bill. 

The A.8sembly then adjourned tilJ Eleven of the Clock on Thuriday. 
the 14th September, 1939. 
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